



Draft copy of gift deed
Whereas Smt._________________________Wife/daughter of ___________________________ having residence at ______________________________________________________ will be called as donor in favor of her brother ________________________ son of_________________________ residing at__________________________________ aged about ________ herein after called as donee.

The donor has agreed to gift a piece of land to donee for the purpose of donating to a trust or to sell and proceeds to be donated to a trust which is engaged in charitable purpose or helping the poor in field of education. This gift deed gives in full powers to act on behalf of donor and the decision of donne is final and cannot be sued in any court of law either in India or outside. Also the legal heirs/successors of donor cannot question/sue the donne in any court of law or cannot reclaim ether the property or the sale proceeds given to the trust. This is binding on the donors and their successors/legal heirs. This trust deed is executed on ______________ at ____________.









Signature of the trustee

Witness:-

